Amnexure 7

Name o Sheltrs Private Limited (In Liquidation) 12092023 - 31.05.20;
L v ( Crditors)
(Amountin?)
ST Categor Detais o cla Detals of claim admitted i i | Amountof claim rejected | Amountof claim under | Remarks, ifany
No. (preference may be setoff ation
Sharcholders | cquity VY]
e admitted by lein o attachment | by guarantee | amount of claims
attachment | removed? (Yes/No)
pending disposal
1 |Genima Mariecha Others 517 - Transferoffund - - - - - 3317 Note 3
2 [ mabt Others 12102023 07790 . Transter offund . . . . 077904 Note3 &6
. Niwal Kumar . P 15075 [ E— ) B B 0060% B B 20961 oes 1
4 [Sudba Kumar Others 12102023 w20 1652 fnster o tnd . . 0201% . . 707002 Note3& 11
5[5 Kamlesh Kumar . 200168 ) PE— ) B B B B 00168 oease
o [Reid Others 12102023 37,139 . Transter offund . . 0000 . . 7139 Note3 &7
7[5 Anand Kumar . P 0720 ) PE— ) B B 0000% B B 0720 oeass
8 [ Arvind Kumar Others 12102023 3\.5x.03| 25-"‘J-—"l Trnsfer of und . . 0136% , N 6.5x.tE| Note 1and 3
9 [R Komal Others 12102023 250000]  frungge of und - - - 0136 - - 638 Note 1 and 3
10D Rajendra Kumar Others 12102023 250000 st of fund - - 0136% - - 6380 Note L and 3
T [ Kiran . EICIIIT E—— ) B B OE B B s, oo
12 R Mohit Juin Others 12102023 A0 frungter of fund - - 0022% - - Note 1 and 3
13 [ Arbhanc o Others 12102023 00000 st of fund - - - 0022% - - Note 1 and 3
14 L Decpakain Others 12102023 A0 frunster of fund - - 0022% - - Note 1 and 3
15 [7BM Homes L . EETHEL ER— ) B B 0021% B B ST N
16 [Ashokinvesuments Others CIRP Chim 350000 frunste of fund . . . . 1244, Note I, 2and 3
17 [Mobit Shantial Sehia Others CIRP Chim 100000 rnsgeroffund - - - - - 42 Note 1,2and 3
T8 | Shantial Parssmal Sethia P o [T —— - - 00657 - , B e rams
o[t Parmma S P P [EIT E—— " " 007e% N N 1038550 et oms
atury
20 [Sheta Mohis Sethia Others CIRP Chim 100000 ngteroffund . . . . 695529 Note 1, 2and 2
2 [Kewakhand B . pE— 06325 ECTCTT E—— ) B B B B 106425 e 2m0s
2 [Suresh and Usha P P BEXT 360000 Lond Advance , i - D105 - , 6276 s
5 [Harsh Markecha . P EEET [EE — ) B B 0067 B B EEET .
CGEIETD 3249576 - 762% N N 338157
Note
e L o o he camants = TRP process and or Ot Cradior” based on T documents submited
2 The Liquidator reviewed the claim formns received rom e Resolution Professionsl which were submited during he CIRP period. These clams ars ot guring n th I o redors Tied by the RP wih he Insolvency and Bankraptcy Board of Indi (IBB1)and thse clamants have not submied teir clams during e Liquidaton process. The Liquidtor has e Mhese o Avising tem 1o
submit the necessary documents i, The Liguidaor then adjudicted these claims based on the documents subited by them and aso based on submitted during CIR. Furher, Professionalhas not shared the date of eceipt of claim forms, the Liguidator was unable s s
5 The Liquidator hassentcmais o all he Other Stakehokders and Unsecured Financial Credor clamants secking her confmmation relating to ther reltionsip sats withthe Corp For which a o of the clamants e responded wih hersatusof rlationsip withthe Corporate Debror. The Liquidato has updared the s 5 "Yex™ or "NoT in Annexure 4 and 9 based o thet response. Further,thel
Liquidator has idenifed  fw ofthe reated partics from the audited fnancial sttement of the Corporate Debor and up coordingh Ses rceived from th clsimant, In case ofno responses and the non -availabily o the disclosures inth sudited the Liquidstor s unable the Corp hence has not

assigned any voing rights for

the SCC, ip with the corp

4 The rejected portion of their claim will be treated as CIRP Cost.

5. Pursuant to NCLT Order in 1A (IBCY.

22024 n CP (IB)826/2020 Dated 19.03 2024 condoning the delay in submission of claim by the Claimant, the Liquidator has adjudicated their claim.

6 Pursuant to NCLT Order in IA(IBC)2436(CHE)2023 Dated 02.04.2024 dirccting the Liquidator to decide the matter afresh based on the documents submitted. the Liquidator has adjudicated thei claim

7 Pursuant 10 NCLT Order in IA(IBC)/13(CHE)2024 Dated 0204,

124 dircting the Liquidator to decide the mater afresh based on the documents submitted, the Liquidator has adjudicated their claim.

. Pursuant to NCLT Order in IABC) 11(CHE)2024 Dated 02.04.2024 directing the Liquidator o decide the matter fre

Toased on the documents submitted, the Liquidator has adjudicated their caim

9. Pursuant 1o NCLT Order in IA(IBC)/12(CHE)2024 Dated 0204 2024 directing the Liquidator o decide the matter atesh based on the documents submitted, the Liquidator has adjudicated their claim.

10 Pursuant to NCLT Order in TA(IBC ) 14(CHE)2024 Dated 02.04.2024 directing the Liquidator (o affesh based on the

Jomitted, the Liquidator has adjudicated thei claim

11 Pursuant to NCLT Order in IA(IBC) 282(CHE) 2024 Dated 02.042024 directing the Liquidator (o decide the mattr afresh based on he Liquidator | Teir clam.

12. Pursuant to NCLT Order in IA(IBC) 283(CHE) 2024 Dated 02.04.2024 directing the Liquidator (o decide the matter afresh based on the Ly i claim a5 Other Creditor based on the documents submitted whereas the Claimant submitted their claim as Financial Creditor




